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...(TAHT)....
MR. DEPUTY CHAIRMAN: Yes, yes. Ensure that from such books it is removed

and also inquire how it happened.

SHRI MUKHTAR ABBAS NAQVI: Sir, I will convey the feelings of the House

to the concerned Minister. ...(Interruptions)..
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MR. DEPUTY CHAIRMAN: Okay. ..(Interruptions).. Now, please sit down.
Chaudhary Munvvar Saleem.
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SOME HON. MEMBERS: Sir, we also associate ourselves with the Zero Hour
Mention made by the hon. Member.

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... Yes, yes. ...(Interruptions)...
The names of all those who associate themselves will be added. All right. Shri

Ananda Bhaskar Rapolu. ...(Interruptions)...

DR. SUBRAMANIAN SWAMY (Nominated): Sir, since I cannot stop him, so

let me correct the record. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: What happened?
DR. SUBRAMANIAN SWAMY: He mentioned my name.

MR. DEPUTY CHAIRMAN: Your name?

+ Transliteration in Urdu script.
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DR. SUBRAMANIAN SWAMY: Yes.

MR. DEPUTY CHAIRMAN: Shri Munvvar Saleem, did you mention his name?
SHRI CHAUDHARY MUNVVAR SALEEM: Yes, Sir.

MR. DEPUTY CHAIRMAN: Okay. ...(Inferruptions)...

DR. SUBRAMANIAN SWAMY: Mr. Deputy Chairman, Sir, I have no objection
to a minority institution being in this country because ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: One point. ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: I am mentioning the correction to what he

said. ...(Interruptions)..
MR. DEPUTY CHAIRMAN: Did he mention your name?
DR. SUBRAMANIAN SWAMY: He said all that. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Okay.

DR. SUBRAMANIAN SWAMY: So, I am mentioning that I have no objection
to a minority educational institution. That is the Constitutional right. However, Article
27 and several other Articles prohibit the State from financing a minority institution.
...(Interruptions)... Wait a minute. You don't know the Constitution. You know only

the * . ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)...
SHRI V. HANUMANTHA RAO: Sir, it should be removed. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, please. ...(Inferruptions)... Why do you provoke

unnecessary? ...(Interruptions)... That is expunged. ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: You don't know the Constitution. You know
the ...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is expunged. ...(Interruptions)... Why do you
provoke? ...(Interruptions)... That is expunged. ...(Interruptions)... Why do you
provoke? ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: What did 1 say? ...(Interruptions).. Why are
they interrupting? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You finish. ...(Interruptions)...
DR. SUBRAMANIAN SWAMY: Why are they interrupting? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay, you have made your point. ...(Interruptions)...

* Expunged as ordered by the Chair.
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DR. SUBRAMANIAN SWAMY: Sir, let me clarify. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. Now, you go back. ...(Interruptions)... One
of you go back and say what you want to say. ...(Interruptions)... One of you go
back and say what you want to say. ...(Interruptions)... You may go and say it from
your seat. ...(Interruptions)...

SHRI TAPAN KUMAR SEN (West Bengal): Sir, what about our Zero Hour

mentions? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Go to your seat. ...(Interruptions)... One of you
say what you want....(Interruptions)... You have made your point. ...(Interruptions)...
You have already made your point. ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: Sir, what point? ...(Interruptions)... Let them
not interrupt me. ...(Interruptions)... They are making all kinds of allegations. I can

also make allegations. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Go back to your seats. ...(Interruptions)... What
is your problem? ...(Interruptions)... Go back to your seats and speak. Why do you
do like this? ...(Interruptions)... Let me tell you, coming to the well and shouting
is wrong. ...(Interruptions)... What do you want? ...(Interruptions)...

SHRI JESUDASU SEELAM (Andhra Pradesh): Sir, we are making a point and
not shouting. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Seelam, I will have to name you. Sit down.
...(Interruptions)... 1 am only telling you, go back to your places and say what
you want to say, so that I understand. You all shout and I don’t know why you
are shouting! ...(Interruptions)... What is your point? ...(Interruptions)... 1 have
only two ears. ...(Interruptions)... You are unnecessarily spoiling the Zero Hour.

...(Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, it is Zero Hour now. The clock is ticking

away. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I agree with you. ...(Interruptions)... Mr. Subramanian
Swamy, you have made your point. I heard you. Now, sit down. ...(Interruptions)...
Your point is over. ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: No, Sir. I have to clarify. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You have said what you wanted to say. Now you
may take your seat. ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: I am saying it now. I am only quoting the
Indian Constitutional right. ...(Interruptions)...

SHRI V. HANUMANTHA RAO: Sir, he should withdraw... ... (Interruptions)...
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SHRI JESUDASU SEELAM: Sir, he must withdraw his remarks. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: This is a deliberate attempt to subvert the Zero
Hour. I am not in agreement with that. ...(Interruptions)... Ig d€Id ar Mg drd
ﬂ% gl ..(FaY™™)... If there is any...(/nterruptions)... Why are you doing this?
...(Interruptions)... What is your complaint? I don’t understand that. ...(Interruptions)...
Mr. Ghulam Nabi Azad, tell me what the problem is. ...([nterruptions)...

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir,
the problem is this new gift of the BJP. ...(Interruptions)... The problem is the new
gift of the BIP. ...(Interruptions)... The problem is not on this side. This new gift
which the BJP has given will not allow the Parliament to function. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What is the objectionable thing? Tell me.

...(Interruptions)...

TS B WA F Io HAl AT WL HR GATG H I Gl
(3 AR IR Ahal): IR, Yieerd Ig el 8l ...(FAYM)... Ul I8 & fb 3mue]
T St @ 91d ...(@EYT)... I8 I d1d § [ ITHT I8 9 o1 § fh
...(TAHT)....

SHRI TAPAN KUMAR SEN: Sir, call the next name. He has already made his

point. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: One of you please tell me what the objectionable
thing is. I am ready to deal with that. ...(Interruptions)...

#f YER AN THdl: 9, d TS B © Al ...(FAYH)... I el & fF I w0
HEAl AT8d 8, MY I Ul ATldl A A ASIgl ...(FELH)... 39 H AR I
g, I &9 Iudl B TE AT . (aETH). ..

MR. DEPUTY CHAIRMAN: I am requesting all hon. Members, one of you tell
me what the objectionable thing is. Tell me what it is. ...(/nterruptions)...

SHRI JAIRAM RAMESH (Andhra Pradesh): Sir, let me tell you. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let others sit. Others may sit ...(Interruptions)...
What is the objectionable thing? ...(Interruptions)..

il AR IR AHal: 3T & BT WINT dIed &l ...(FALH)... IF 96T BT STae
T ¢ 9hd ¥, Al .. (maum)... & B o a1 @ ¥ AGAT L (HAHH). .
& Rge W g IR Afedr & W Rge® 81 ...(cagm)...

SHRI JAIRAM RAMESH: Sir, I will tell you. ...(Interruptions)... In the process
of making a clarification, Dr. Swamy needlessly, provocatively has brought in a

reference to the Constitution of a European country...(Interruptions)... This is needless.
...(Interruptions)... Sir, this is deliberate. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: I have expunged it already. ...(Interruptions)... 1
have expunged it already. ...(Interruptions)... Now, please sit down. I have expunged
it already.....(Interruptions)... 1 expunged it then and there. ...(Interruptions)... Go
back to your seats.

3t RS YR (TR UST): W, MY AR 919 |l GAwl .. cagm). ..

MR. DEPUTY CHAIRMAN: Now, please sit down. Let me deal with the problem.

...(Interruptions)... Mr. Jairam Ramesh ...(Interruptions)... Sit down. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, ask him to sit down. ...(Interruptions)... Ask him

to sit down. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: You listen to me. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, ask him to sit down. ...(Interruptions)... You ask
him to sit down. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You listen to me. ...(Interruptions)...
KUMARI SELJA: He should sit down. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: What are you doing? ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, ask him to sit down. ...(Interruptions)... You ask
him to sit down. ...(Interruptions)... You ask him to sit down. ...(Interruptions)...

KUMARI SELJA: He must sit down. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Congress Members do not listen to me.

...(Interruptions)... 1 am sorry. ...(Interruptions)...
SHRI JAIRAM RAMESH: Sir, you ask him to sit down. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: You listen to me. ...(Interruptions)...
SHRI JAIRAM RAMESH: Sir, you ask him to sit down. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: You listen to me. ...(Interruptions)...
SHRI JAIRAM RAMESH: Sir, you ask him to sit down. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You cannot direct me like that. ...(Interruptions)...
You cannot direct me like that. ...(Interruptions)... See, you are shouting on nothing
because I have expunged it then and there. ...(Interruptions)... Why are you shouting?
...(Interruptions)... It is non-existent. ...(Interruptions)... I don't know. ...(Interruptions)...
I have expunged it then and there. ...(Interruptions)... It is nowhere. ...(Interruptions)...
It cannot be reported; it cannot come in the channel because I have expunged it
then and there. ...(Interruptions)... Why are you shouting? ...(Interruptions)...
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SHRI JAIRAM RAMESH: Sir, you ask him to sit down. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Okay, you ask him. ...(Interruptions)...

SHRI ANAND SHARMA (Himachal Pradesh): Sir, I have a point of order. Please
listen to me. ...(Interruptions)... Please listen to me. ...(Interruptions)... My point of
order is, under the rules of this House, Members have a right to give notice for
Zero Hour. ...(Interruptions)... On Zero Hour notices, permission to raise the matter
is given by the hon. Chairman. This is the list.

MR. DEPUTY CHAIRMAN: You say I have got it.

SHRI ANAND SHARMA: Now, Sir, that is the right of the hon. Member to
raise the issue if it has been allowed. Can any other Member then interfere or seek
clarification? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: If a Member mentions the name of another
Member of the House or makes allegation or otherwise, that Member has the
right. ...(Interruptions)... That is what happened. ...(Interruptions)... That is a
point. ...(Interruptions)... He has a right. ...(Interruptions)... He has a right to
explain. ...(Interruptions)... He has a right to explain because his name was taken.
...(Interruptions)... Why did you do that?

SHRI GHULAM NABI AZAD: Sir, we had no objection. Since the hon. Member
had taken his name, we had no objection to clear that particular point made by the
hon. Member. But it was totally out of context what he has done. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That I have expunged. ...(Interruptions)...

SHRI GHULAM NABI AZAD: Sir, it is only his second day in Rajya Sabha. In
two days, you have expunged twice. Since there are 365 days, how many times are
you going to expunge his words? ...(Interruptions)... Though this man has aged, he
doesn't know the difference between the street words and parliament words because
he doesn't allow his hair to grey so that he could learn something. ...(Interruptions)...

SHRI ANAND SHARMA: He is vitiating the environment. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Zero Hour to continue; Shri Ananda Bhaskar
Rapolu. ...(Interruptions)...
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DR. K. P. RAMALINGAM: Sir, other parties are also here. ...(Interruptions)...
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This House is not for BJP and Congress. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Subramanian Swamy, you explained
and I understood. ...(Interruptions)... Your point is very clear; I understood it.

...(Interruptions)... Now you sit down. ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: Sir, I understand that* is unparliamentary.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: You don't say that. ...(Interruptions)... You cannot bring
unnecessary things. ...(Inferruptions)... Why do you do that? ...(Interruptions)... That is
expunged. Nothing will go on record. Dr. Subramanian Swamy is unnecessarily provoking.
Nothing will go on record. ...(Interruptions)... I will have to take action against you.
Don't do that. ...(Interruptions)... Why do you mention another country? ...(Interruptions)...
Dr. Subramanian Swamy is unnecessarily provoking. Don't do this. ...(Inferruptions)...

DR. SUBRAMANIAN SWAMY: **

MR. DEPUTY CHAIRMAN: What are you doing? ...(Interruptions)... You sit down
now. You don't say anything more. You are provoking. Sit down. Dr. Subramanian
Swamy is provoking. ...(Interruptions)... Sit down. What he says will not go on
record. ...(Interruptions)... Nothing is going on record. ...(Interruptions)... 1 said that
whatever he says will not go on record. ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: **

MR. DEPUTY CHAIRMAN: Nothing is going on record. You sit down.
...(Interruptions)... It is over. You mentioned; that is enough. Dr. Subramanian
Swamy, sit down. ...(Interruptions)... That is not going on record. What do you want?
...(Interruptions)... What Dr. Subramanian Swamy says will not go on record because
he has already explained his position. The Chair has understood the position. Number
two, whatever I expunged should not be reported by the media. ...(Interruptions)...

Now, Shri Ananda Bhaskar Rapolu to make his Zero Hour mention.

...(Interruptions)...
Transport turmoil in the National Capital

SHRI ANANDA BHASKAR RAPOLU (Telangana): Mr. Deputy Chairman,
Sir, I seek the attention of the House, the Union Government and the enlightened
citizens of the nation on the prevalent transport turmoil in the National Capital.
...(Interruptions)... National Capital is the place of representative population of the
total population of the nation. The National Capital's transport turmoil reflects on the
image of the country creating division between haves and have-nots. ...(Interruptions)...

* Expunged as ordered by the Chair.
** Not recorded.



